KARNATAKA LOKAYUKTA

No.UPLOK-2/DE/595/2018/ARE-14 Multi Storied Building,
Dr.B.R.Ambedkar Road,

Bangalore-560 001,

Dated: 19/11/2020.

ENQUIRY REPORT

Present : Smt. K.Bhagya, Additional
Registrar of Enquiries-14
Karnataka Lokayukta
Bangalore.

Sub: Departmental Enquiry against 1) Sri. H.
Chandrashekar, Assistant Executive Engineer,
KUWS & DB, Sagar, Shimoga District 2) Sri.
Suhas, Assistant Engineer, KUWS & DB,
Sagar, Shimoga and 3) Sri. Bhadregowda,
Executive Engineer, KUWS & DB, Sagar,
Shimoga District (presently retired) — reg.

Ref: 1. Report U/s.12(3) of the K.L Act, 1984 in
COMPT/UPLOK/BD-1996/2016/ARLO-1
dated 30/01/2017.
2. KUWS & DB Order No. sue/aBesfesos®d-1/1932/2018-

19, dated 30/11/2018.

3. Nomination Order No:UPLOK-2/DE/595
/2018, dated: 06/12/2018 of Hon’ble
Upalokayukta, Bangalore.

* Kk k k%%

The complainant by name Sri. N. Keriyappa S/o N.
Narayanashetty, Temple Road, Talaguppa, Sagar Taluk, Shimoga
District has filed the complaint against 1) Sri. H. Chandrashekar,
Assistant Executive Engineer, KUWS & DB, Sagar, Shimoga District 2)
Sri. Suhas, Assistant Engineer, KUWS & DB, Sagar, Shimoga and 3)
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Sri. Bhadregowda, Executive Engineer, KUWS & DB, Sagar, Shimoga

District (presently retired) alleging dereliction of duty and misconduct.

. After completion of the investigation, a report was sent to the
Government U/s. 12(3) of the Karnataka Lokayukta Act as per
reference No.l. In pursuance of the report, the Karnataka Urban
Water Supply & Drainage Board was pleased to issue the order dated
30/11/2018 authorizing Hon'ble Lokayukta to hold enquiry as per
reference No.2. In pursuance of the order, the Nomination was issued
by the Hon'ble Upalokayukta on 06/12/2018 authorizing ARE-14 to

hold enquiry and to report as per reference No.3.

. On the basis of the Nomination, the Articles of Charge against the
DGO No.1, 2 and 3, framed by the Additional Registrar of Enquiries-
14 which includes Articles of Charge at Annexure-I and Statement of

Imputation of Misconduct at Annexure No. II are as follows:-
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4. The aforesaid ‘articles of charge’ were served on the DGO No.1, 2 and
3. The DGO No.l, 2 and 3 had appeared before this authority on
06/03/2019 and their first oral statements under Rule 11(9) of KCS
(CCA) Rules, 1957 were recorded. The DGO No.1, 2 and 3 pleaded not

guilty and claimed to be enquired about the charges.

5. This complaint was lodged before this authority on 09/10/2015.
According to the complainant, these DGOs have not filled the pits dug
for the pipeline work for the water supply scheme to Sagar City
through Hiremane, Talaguppa, Shiravanthe, Sagar Town, Sagar
Taluk, Shimoga District. As the DGOs have not filled those pits, the
public found it very difficult to move there through their vehicles as
well as rearing animals also found to move there. Without filling the
pits dug for the pipeline work, the DGOs had passed the bill regarding
the said work by colluding with the company ie. M/s. S.EW
Infrastructure Limited, Hyderabad. The residents as well as the
agriculturists of those villages, town, themselves got filled those pits.

So, those bills cannot be passed. Further, the DGOs without
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obtaining the permission from the National Highway, kept the pipes
on both side of the highway and thereby crores of rupees loss caused
to the Government. Further, the pipes used for the water supply
scheme to Sagar city through 14 enroute villages with Sharavathi
River are of substandard and they are not as per the estimation. The
Sagar Division Officers knew this fact but they are colluding for the
sake of money. Further, quoting on those pipes is not good. They
have not used curing cement. The whole work is of substandard. So,
prayed to take action against these DGOs as they indulged in
corruption and committed dereliction of duty and misconduct while

working as Government servants.

6. The facts supported by the material on record prima facie showed that
the DGO No.1l, 2 and 3, being public servants failed to maintain
absolute integrity beside devotion to duty and acted in a manner
unbecoming of Government servants and thereby committed
misconduct as per Rule 3(1)(ii) & (iii)) of KCS (Conduct) Rules, 1966

and made themselves liable for disciplinary action.

7. The Disciplinary Authority has got examined the complainant as PW-
1, I.O. ie. Sri. C.N Anand, Assistant Executive Engineer, TAC,
Karnataka Lokayukta, Bengaluru got examined as PW-2 another I1.0.
Sri. Maheshwargowda S.U, Dy.SP, Shimoga got examined as PW-3
and Ex.P.1 to 17 are got marked on their side. On the other hand, the
DGO No.1 got examined as DW-1 and Ex.D.1 to 14 got marked on the
side of DGOs.

8. Now points that arise for my consideration are:
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9.

10.

11.

12

Point No.1 : Whether the charges framed against
DGO No.1, 2 and 3 are proved?
Point No.2 : What order?

Heard, perused the entire case record and heard the argument of both

the side.

My answer to the above points are as under:

Point No. 1: In the negative.
Point no. 2 : As per final order for the following ;

REASONS

Point No.l : Sri. N. Keriyappa S/o N. Narayanashetty, Temple
Road, Talaguppa, Sagar Taluk, Shimoga District has filed the
complaint against 1) Sri. H. Chandrashekar, Assistant Executive
Engineer, KUWS & DB, Sagar, Shimoga District 2) Sri. Suhas,
Assistant Engineer, KUWS & DB, Sagar, Shimoga and 3) Sri.
Bhadregowda, Executive Engineer, KUWS & DB, Sagar, Shimoga

District (presently retired) alleging dereliction of duty and misconduct.

According to the complaint, these DGOs have not filled the pits dug
for the pipeline work for the water supply scheme to Sagar City
through Hiremane, Talaguppa, Shiravanthe Villages. As the DGOs
have not filled those pits, the public found it very difficult to move
there through their vehicles as well as rearing animals also found to
move there. Without filling the pits dug for the pipeline work, the
DGOs had passed the bill regarding the said work by colluding with



the company i.e. M/s. S.E.W Infrastructure Limited, Hyderabad. The
residents as well as the agriculturists of those villages, town,
themselves got filled those pits. So, those bills cannot be passed.
Further, the DGOs without obtaining the permission from the
National Highway, kept the pipes on both side of the highway and
thereby crores of rupees loss caused to the Government. Further, the
pipes used for the water supply scheme to Sagar city through 14
enroute villages with Sharavathi River are of substandard and they
are not as per the estimation. The Sagar Division Officers knew this
fact but they are colluding for the sake of money. Further, quoting on
those pipes is also not good. They have not used curing cement. The
whole pipeline work is of substandard. So, prayed to take action
against these DGOs as they indulged in corruption and committed
dereliction of duty and misconduct while working as Government

servants.

13. After filing the present complaint to this institution, the comments
were called by DGO No.1, 2 and 3. They have denied the allegations
made in the complaint and prayed to close the complaint at that stage

itself.

14. Before this authority, the DGO No.l, 2 and 3 have filed their
written statement. The DGO No.l contended that after obtaining
administrative approval, the said work has been started. Thereafter,
they have obtained the technical approval also. On 17/11/2008, a
resolution had been passed and the Town Municipality, Sagar
accepted to maintain the said pipeline after the work has been

completed and handed over to the Town Municipality, Sagar. KUWS
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& DB, Bengaluru also approved for allotting package tender to ‘M /s.
S.E.W Infrastructure Limited, “Snehalatha” Green-Land Road
Begumpete, Hyderabad’. The Chief Engineer had agreed to handover
the work to the contractor of the above said company. On
23/04/2012, the above said company and the Executive Engineer,
KUWS & DB, Shimoga Division signed the contract agreement. On
23/04/2012, Executive Engineer had issued work order to the above
said company. Before the said work starts, the Chief Engineer, KUWS
& DB, Bengaluru got the third party agency report from M/s. Enzen
Water Solution Pvt. Ltd., Hosur Road, Bengaluru regarding the quality

of M.S Pipe from its production unit only.

15. Further, he has contended that Executive Engineer, KUWS & DB,
Shimoga has not received any complaints from the villagers, shop
owners, agriculturists alleging that the said pipeline work was
substandard. Third party inspection agency also not expressed any
comment on this work. The DGOs have supervised the work and
maintained the quality by regular inspection by and their respective
check measurements. They have also obtained the permission from
the National Highway, Sub-Division, Chitradurga and also paid
Rs.32,91,400/- through DD towards digging of the said highway for

the purpose of this water supply scheme.

16. He has further contended that after filing the present complaint to
this institution, Dy.SP, Karnataka Lokayukta, Shimoga visited the
spot and collected necessary documents and reported that the work
was of good standard. Thereafter, Assistant Executive Engineer, TAC,

Karnataka Lokayukta, Bengaluru also visited the spot, inspected the
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work and materials and opined that the work executed was of good

standard and the pipes used were also good standard.

17. By contending like above, the DGO No.l prayed to exonerate him

from the present proceedings.

18. In the same way, the DGO No.2 and 3 also contended in their
written statement and prayed to exonerate them from the present

proceedings.

19. Here, the complainant Keriyappa got examined as PW-1. He has
deposed in his chief examination as “sx5*-1 003 30sDH Re2),
DONTTIWOT  HorTE, Qedd  FTwoOm B3, BRONE O B SRR,
OYIRBATIN  INOT 03B ROBRNYI, v B0IVPOY. BT aﬁdafﬁeé&c{ maé_eofo
BrOoDd  TFEYode ToEDTYT. FNCRY WFTRADT 5 OITR.J WO BRDOT
IPRDJHOY.  BLTBIOADH asdm BIT 27 DB, YNNG eS SRADT eetion®
W7, SR ODTRBIE, 88 FLR IRODME 22y JoDH T3 BRTI, derged” (the
complaint is got marked as Ex.P.1 and Form No. I & II are got marked
as Ex.P.2 & 3 respectively). He has further deposed that after lodging
the present complaint to this institution the 1.O. had come to the spot
and inspected the materials, recorded his statement as well as others
and reported to this institution. In his cross examination he has
deposed as “Teds INBSPT [03T, BVWHTONH BVOZFION DYTR, WOBeLF
[PRT BOTFFTY, BRIP-1 00T 3THH CIeyEe DedoD 3B, AT SRNDFOY
ORFD FHR DHITOEIRWD.  INPOPOHTD FRAT HBEIT, D LO
SR TD Q0 39T Heed L ToBTZeR. 3BT, Beder® YOTREBTLD  BABN

OOV T TowDT, IVBOH POTY MDD TePINTY, IDo TBOHTT.

Yy



OTHD B TPRT T0IT BATP-1 00T ITIBD F[RARG, TRMOONY 0IPFTe ded0D
BReTBREND 9TIY AN IIN DINOICIPOND. &R SRRBT  TORNMOICNOT
BN TTERITOR ONEROTNG IR FO. & ToMOOODH 20N, AIPYTE BRTONTD
BN QROY AN O, ¢ FWNMRO  Teereon odaejﬁgmo@d DIV FO”

Thus, after lodging the present complaint, as per the direction of
Hon’ble Upalokayukta, Dy.SP, Karnataka Lokayukta, Shimoga had
visited the spot and inspected the malerials, recorded the statements
of villagers and reported to this institution. The said Dy.SP
Maheshwaragowda got examined as PW-3. He has deposed before
this authority saying that he had collected the documents from
Assistant Executive Engineer, KUWS & DB, Sub-Division, Shimoga.
The quality of the pipes used for the said work are as per the
estimation only. Further, he has recorded the statements of the
villagers of Guddemane, Thalaguppa, Alalli, Siravanthe, Galipura,
Kugve on 20/02/2016, 12/04/2016, 13/04/2016, 12/05/2016,
13/05/2016, 24/08/2016 & 02/09/2015. When he had visited the
spot, the pits were closed. But the pits dug for the purpose of
chamber were not closed. He had also gone through the report of the
third inspection agency which also reported that the pipes used for
the said work are of good quality and as per estimation only.
Further, regarding the allegation that without obtaining the
permission from the National Highway they kept the pipes on both
side of the road, he had verified the documents which reveal that they
had obtained the permission to cut the National Highway at 5 places
and also paid Rs.32,91,400/- through DD No0.347977 dated
13/06/2013 to Executive Engineer, National Highway Sub-Division,
Chitradurga. Further, he has deposed that the said work has already

been completed and supplying water to Sagar Town from
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Linganamakki through the above named villages. He has collected the
relevant documents regarding the above aspects. The said documents
are got marked as Ex.P.8 to 14 through him only. He has also
deposed that the road restoration work has not been done and the
amount also not paid to the contractor towards the said work.
Further, he has deposed in his chief examination as “ss 923 0D

SRRFOTT  STRTIN oD FRR0E  3DB000T STTIZTIONDIR DO T,
SOQOHI, AeRHZeS”.  His report is got marked as Ex.P.15. In this

Ex.P.15 also he has reported as above only. Further, in the report it is
also stated as “oRrFmdted 8. oFF. FOHT OF JoTPOPBEIL, 50 Hwe,
OFID, M LITIHo [ehd, ToPHT, o desmyS O, Yrbm Moz, ToNd
PORTFCRT Bewdodah, TEOD), TTOCHTD® IF @BF IONT IWOPTY  CIPe
DN OPIHYT  TTe  wRFoDd  He3 DoDRINYD, IYATIY. T3
TRHMON OIS DedodhY  IRoMGT, THIRITH  HoRRTR, IS,
¢3e0n0” oY, BN FHMPO TRIODIDHIL.  HEMOTY  wed MYORNFONT DOTS
ORE AQAFH.  TNF FISRZ SN BRPYBe DR AREOS r&REOTH

3w FRRORBWIT ©0w MT0BE Bevdoha, Je@T3”.  Further, it is also

reported that the allegations made by the complainant are not proved.

20. Thereafter, as per the direction of Hon’ble Upalokayukta, Assistant
Executive Engineer, TAC, Karnataka Lokayukta, Bengaluru also
visited the spot, inspected the materials and submitted his report to
this institution. The said Assistant Executive Engineer Sri. C.N
Anand also got examined as PW-2. He has also deposed in his chief
examination that at the time of investigation the complainant and the
DGO No.1 & 2 were present. He had inspected the spot and villagers

informed that the contractor himself closed the pits dug for the
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pipeline work. Other pits were test pits, so they were not closed.
Further, regarding the allegation of quality of pipes, the said pipes
used for this work are as per tender notification only. Regarding this
aspect this PW-2 has deposed very clearly in his chief examination as
“OYSRROING [N, Snende  S0PBOOT W  BIHNERY,  SRTT[HNWD
6D0RS'R TORWGFF T eb@@eﬁdsa TS dodmddcg ée@@%%@&. ] "w’dabﬁeé 3Z DB

DA, BEAO'S  ROTTE YT T0deDATW.  wyy) dowo® Tender specification #
ORMETONT ). SEPTINNG  HNSe  ToHDITRNG, DoNSNYOS 008 T
aﬁd&*ﬁvg 208, N WoOesd JpeBCRN OTT TF W) W03, FCRAOTTS ARRGE
AT BRBT FIR OMETOND,  [VOTIITD A0S TRV B, SPODLD

AHEROWOT 2B SeeRTON AIPRTE LBOINNTOIRAYD, AesddFoIPNRIe BndY. Seron
VT3 WRFF BIYNVODOTD BRTHODTY 20083”. Further, he has also deposed

as “3¢ 3B JRRON MO WD JSCNOTHTWOOT  HI ey FeHER
TRSFOIPN I TVSAQAVJHTOOT TADETT STRTER  TRPETINHRZH QPO S8,

ToRenY 9ah3ek”.  His report is got marked as Ex.P.6. He has

reported that the allegations made by the complainant are not

established.

21. Thus, from the evidence of Dy.SP, Karnataka Lokayukta, Shimoga
and the then Assistant Executive Engineer, TAC, Karnataka
Lokayukta, Bengaluru it reveals that the allegations made by the
complainant are not established. Both [.Os collected all documents
and produced before this authority. Moreover, as already observed
above, the complainant also deposed in his cross examination as
“Zrer 3180300 FOIT, SATRTON T0FTTN QYT TOHCOR TRRT oWRFRY,
ST -1 007 30T oIwFTWe  de3od» BT SReT  ITNHRDY AR TR
THTTOFCITVOWR....onvrrvenee O3RAT, BedeT® LITRPEFTIH 3B woDTRVRL T
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e300, BRBCH POTY MEFHIT Bevdnda, TE IROWI]Y. VI I INRT F0IT
ExFP-1 Do 30=h TRATG RTHMOHY aePyhe dedad SreIBRCINY [TOY

IR ISR 1T,

22. Here, the DGO No.1 got examined as DW-1. He has produced as
many as 14 documents which are got marked as Ex.D.1 to 14 i.e. all
documents relating to this water supply scheme. From the
documents it is revealed that as per the tender notification only the

work has been executed.

23. For the above said reasons and discussion, I answer point No.1 in

the negative.

24. Point No. 2 : For the above said reasons and discussion it can be
said without any hesitation that the disciplinary authority has not

proved the charges leveled against DGO No.1, 2 and 3.

25. Hence, I proceed to pass the following:
ORDER

The Disciplinary Authority has not proved the
charges framed against the DGO No.l1 Sri. H.
Chandrashekar, Assistant Executive Engineer,
KUWS & DB, Sagar, Shimoga District; DGO No.2 Sri.
Suhas, Assistant Engineer, KUWS & DB, Sagar,
Shimoga and DGO No.3 Sri. Bhadregowda,
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Executive Engineer, KUWS & DB, Sagar, Shimoga
District (presently retired).

The date of retirement of DGO No.1, 2 & 3 are
30/06/2024, 30/06/2049 and 29/02/2016

respectively.

This report be submitted to the Hon'ble
Upalokayukta-2 in a sealed cover forthwith.

Dated this the 19t November, 2020

'@}@@w@

(K.BHAGYA)
Additional Registrar Enquiries-14,
Karnataka Lokayukta,
Bangalore.



ANNEXURES

1?(1)' Particulars of Documents
1 Witness examined on behalf of the Disciplinary Authority
PW-1 Sri. N. Keriyappa S/o N. Narayanashetty, Temple
Road, Talaguppa, Sagar Taluk, Shimoga District
PW-2 Sri. C.N Anand, Rtd. Executive Engineer, Bengaluru
PW-3 Sri. Maheshwargowda S.U, Dy.SP, SP Office, Bellary
2 Documents marked on behalf of the Disciplinary_ Authority
Ex.P-1 to Ex.P-10
Ex.P.1 Representation given by the complainant with
signature dtd: 09/10/2015

Ex.P.2 Form No.1

Ex.P.3 Form No.2 (Affidavit)

Ex.P.4 Spot Mahazar with signature

Ex.P.5 Photographs

Ex.P.6 Investigation report with signature

Ex.P.7 Documents pertaining to augmentation of water

supply scheme/Annexure-I
Ex.P.8 Extension of work-Annexure-II
Ex.P.9 Payment details/ Contract Certificate, Inspection
Report- Annexure-III with enclosures
Ex.P.10 | Payments details-Annexure-IV




Ex.P.11 Third Party Inspection Report-Annexure-V with
enclosures

Ex.P.12 |Letter correspondence regarding water supply
pipeline-Annexure-VI

Ex.P.13 | Augmentation of Water Supply Scheme-Annexure-VII

Ex.P.14 | Statement of Villagers and Applicant

Ex.P.15 | Report submitted by Dy.SP, KLA, Shimoga

Ex.P.16 Letter addressed by SP, KLA, Chitradurga

Ex.P.17 | Letter correspondence & notices

Witness examined on behalf of the DGO, Documents

marked on behalf of the DGO

DW-1

Sri. H. Chandrashekar, Assistant Executive Engineer,

KUWS & DB, Sagar, Shimoga District

Documents marked on behalf of the DGOs through the

complainant
Ex.D.1 CiE
Ex.D.2 Government Proceedings
Ex.D.3 KUWS & DB Proceedings with enclosures
Ex.D.4 Tender Agreement
Ex.D.5 Letter of Acceptance
Ex.D.6 Agreement
Ex.D.7 Inspection Report
Ex.D.8 Technical Report
Ex.D.9 Concrete Cube Test Report
Ex.D.10 | Letter addressed to Commissioner, CMC, Sagar with

enclosures




Ex.D.11

Letter addressed Executive_Engineer, KUWS & DB |

Division, Shimoga

Ex.D.12 | Letter addressed by Executive Engineer, KUWS & DB
Division, Shimoga

Ex.D.13 | Letter addressed to Chief Engineer KUWS & DB,
Bengaluru

Ex.D.14 | Letter addressed to Secretary KUWS & DB,

Bengaluru

Dated this the 19t November, 2020

O o

(K.BHAGYA)
Additional Registrar Enquiries- 14,
Karnataka Lokayukta,
Bangalore.




KARNATAKA LOKAYUKTA

No:UPLOK-2/DE/595/2018/ ARE-14 Multi Storied Building,
Dr. B.R. Ambedkar Veedhi,
Bengaluru-560 001.
Dated 20.11.2020.
RECOMMENDATION

Sub:- Departmental —inquiry  against (1)  Shri
H.Chandrashekar, Assistant Executive Engineer, (2)
Sri  Suhas, Assistant Engineer, and (3) Sri
Bhadregowda, Executive Engineer, Karnataka
Urban Water Supply and Drainage Board, Sagar,
Shimoga District- reg.

Ref:- 1) Proceedings Order No. KWB/HRD-1/1932/2018-
19 dated 30.11.2018.

2) Nomination  order = No.  UPLOK-
2/DE/595/2018  dated  06.12.2018  of
Upalokayukta, State of Karnataka.

3) Inquiry report dated  19.11.2020 of

Additional  Registrar of  Enquiries-14,
Karnataka Lokayukta, Bengaluru.

The Karnataka Urban Water Supply and Drainage Board,
by its order dated 30.11.2018 initiated the disciplinary
proceedings against (1) Shri H.Chandrashekar, Assistant Executive
Engineer, (2) Sri Suhas, Assistant Engineer, and (3) Sri

Bhadregowda, Executive Engineer, Karnataka Urban Water



Supply and Drainage Board, Sagar, Shimoga District,
[hereinafter referred to as Delinquent Board Officials, for short
as ‘DBOs 1 to 3 respectively’] and entrusted the departmental

inquiry to this Institution.

2. This Institution by Nomination Order No. UPLOK-
2/DE/595/2018 dated 06.12.2018 nominated Additional Registrar
of Enquiries-14, Karnataka Lokayukta, Bengaluru, as the
Inquiry Officer to frame charges and to conduct departmental
inquiry against DBOs for the alleged charge of misconduct, said

to have béen committed by them.

3. The DBO - 1 Shri H.Chandrashekar, Assistant Executive
Engineer, DBO - 2 Sri Suhas, Assistant Engineer, and DBO -3 Sri
Bhadregowda, Executive Engineer, KUWS & DB, Sagar, Shimoga
District, were tried for the following charges :-

“ 0.3 PTS0E 1. fe Bess.efornyFevs, IFooDT FOONE TOOT
©2PoDoBTD, 2. e WFOI®, THIONT ®PoIOITAD =HIF) 3. 8e
FPerPRB, ToodeTowT ©2odoBTR Foorwd IT Jedd FTTea
DB a¥estod DoBy, Teorid TR, SR} @3 dedHrivd
33 88 Torid TowgB Jorio Teeog BB0INE edd FTToeW
FosHMed FBACNEW), FTeBé IO JedR, VeIV, To¥rHT,
80803 Werlewed By rid ST Torld Teeg RIS
Red oleeadl TToeORHOW CR.3,706.15 oFred meriwedved
&30.ers ama@ﬁgcﬁ . 2E000E0R0N 8N, FE0 FoTeOMIEd
o038 FEBowod TeBW) Mgedhd, w¥hE, woy, 89503,
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reeexnT, B Bwoserd TE Bymewerivred iz rhodrivay,
ain%doii;&bg. @209 BROWITEL aa%c;fg. ERRTICINIH), TodD VwWood)
Lmedey THECmeN®), TEO  2eR sosmedriyrie I® wer
FoBdRoA8ed. (338 Beoxm MHodMY HHDAE s worid
srowesth sosde Sy 0BEQOW  BPBPOBWIT). Bymeedymerivaly,
cegead Hapd TWETO0E wabd e OF 2B osdheed.
9@bowef), OF wriomeEd, TEeesy Heewyodd CRDWOD
SPaorhgs Ferie VYDAToNE ouy FHIUrivd vowea @egodod
7. By Hewsd Beewor’, wydorPri Tdodned desode
WH0L® 2P, JEC ] Ry BRERT: SevtecEte. U
odemdtie 3= ethhTde st a; dremalnNtdged.

Ry, TSrE)y woosaby Tompee wTPERETE Horie TS
dPobh, Towdd P BEeed FTOOM BBDRE  dedodes
SBBeod DREBI/DTeBedonon Bee®, Toorww merided
Fewo Qadahnth (IBI) 1966, doded 3(1) )(i) dod (iii) Jaadbey
DB DTEBZ HINQeEDd Howd dehy, wed BeeTroB e BoRT,
ForEereN.”

4.  The Inquiry Officer (Additional Registrar of Enquiries-
14) on proper appreciation of oral and documentary evidence
-las-held that, thcrabove charge:against the DBOQ - 1 Shri
H.Chandrashekar, Assistant Executive Engineer, DBO - 2 Sri Suhas,
Assistant Engineer, and DBO -3 Sri Bhadregowda, Executive

Engineer, KUWS & DB, Sagar, Shimoga District, is not proved’.

5. On re-consideration of report of inquiry and all other
materials on record, I do not find any reason to interfere with
the findings recorded by the Inquiry Officer. Therefore, it is
hereby recommended to the Government to accept the report of
Inquiry Officer and exonerate DBO - 1 Shri H.Chandrashekar,

Assistant Executive Engineer, DBO - 2 Sri Suhas, Assistant Engineer,
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and DBO -3 Sri Bhadregowda, Executive Engineer, KUWS & DB,

Sagar, Shimoga District, from the charges leveled against them.

8. Action taken in the matter shall be intimated to this

Authority.

Connected records are enclosed herewith.

RD-((-2D |
(JUSTICE B.S.PATIL)
Upalokayukta,
State of Karnataka.
BS*

Page 4 of 4



